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from the nationalised banks to earn her 
livelihood pursuing her own independent 
effort;

(b) whether som e cases have com e to 
the knowledge of Governm ent in which the 
nationalised banks refused loans to the wives 
of the defaulters; and

(c) if so, the reaction of Governm ent 
thereto and the steps proposed to be taken  
by Governm ent in this regard?

TH E  M IN IS T E R  O F  STA TE IN TH E  
D E P A R T M E N T  O F  E C O N O M IC  AFFAIRS  
IN T H E  M IN IS T R Y  O F  F IN A N C E (SH R I 
E D U A R D O  FALEIRO ): (a) to (c). Reserve  
Bank of India has reported that there is no 
bar for the wife to have financial accom m o­
dation from the nationalised banks, if the 
husband has a loan liability in the bank. 
W om en borrowers like any other borrowers 
can approach banks for financial assistance 
for any viable productive endeavour. How­
ever, under Integrated Rural Development 
Programme (IR D P), if a m em ber of family is 
already a willful defaulter in respect of an 
earlier loan, the family is not eligible for 
further assistance. Thus, in case husband is 
a wilful defaulter, his wife or any other member 
of his family will not be eligible for assistance 
under IRDP.

M em b ers  C ontribu tion  to  IM F

7409. SH R I KAMAL NATH: Will the 
Minister of F IN A N C E be pleased to state:

(a) whether the executive board of the 
International Monetary Fund has asked 
member nations for substantially higher 
contributions then their normal subscription 
because of the additional responsibility that 
would be placed on it and the World Bank 
under the Brady Plan for debt reduction of 
developing countries; and

(b) if so, the reaction of Government

with regard thereto?

TH E M IN IS T E R  O F  STA TE  IN TH E  
D E P A R T M E N T  O F  E C O N O M IC  A FFA IR S  
IN TH E  M IN IS T R Y  O F  F IN A N C E  (S H R I 
ED U A R D O  FALEIRO ): (a) No, Sir.

(b) Does not arise.

D em and o f In co m e T ax  E m p lo yees

7410. DR. S U D H IR  ROY: Will the 
Minister of F IN A N C E  be pleased to state:

(a) whether a large number of em ploy­
ees of Income Tax Departm ent would be 
declared surplus as a result of computerisa­
tion; and

(b) if so, the details thereof?

TH E M IN IS T E R  O F  STA TE IN TH E  
D E P A R T M E N T  O F  R E V E N U E  IN TH E  
M IN IS T R Y  O F  F IN A N C E  (S H R I A .K. 
PANJA): (a) No, Sir. The computerisation in 
the Income-tax Departm ent would not ren­
der its employees surplus.

(b) Does not arise.

100%  EO U s P erm itted  to  Sell in D o m es­
tic  M arke t

7411. S H R I A N A N D A  PATHAK: Will 
the Minister of C O M M E R C E  be pleased to 
state:

(a) the number of 100%  foreign owned  
companies of 100%  Export Oriented Units 
(EO Us) which have been allowed to sell 25%  
of their production in the domestic market; 
and

(b) the details of the companies and the 
products being m ade by them?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
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D A SM U N SI): (a) No foreign owned com ­
pany has so far been granted approval for 
sale of products in the Domestic Tariff Area, 
under R EP  Circular No. 17/88 dt. 2-5-88.

(b) Does not arise.

Insurance Schem e for Hamlets

7412. SHRI PRAKASH V. PATIL: Will 
the Minister of F INANCE be pleased to 
state:

(a) whether Government have floated a 
scheme of providing insurance to the ham ­
lets against fire at nomiai cost;

(b) the details of the scheme; and

(c) the number of districts in M aharash­
tra so far adopted under the scheme and the 
steps being taken to cover the remaining 
districts?

THE M IN IS TE R  O F  STA TE IN TH E  
D EPA R TM EN T O F E C O N O M IC  AFFAIRS  
IN TH E  M IN ISTR Y O F F IN A N C E (SH R I 
EDUARDO  FALEIRO): (a) and (b). Yes, Sir. 
The Hut Insurance Scheme for poor families 
in rural areas was introduced in the country 
w.e.f. 1st May, 1988. The Schem e provides 
relief to poor families in rural areas when 
their huts and belongings are destroyed by 
fire. Poor families whose annual family in­
come from all sources does not exceed Rs. 
4,800/- are eligible under the Schem e. In the 
event of loss due to fire, the insurance 
company will pay to the insured an amount of 
Rs. 1,000/- for hut and Rs. 500 /- for belong­
ings in the hut destroyed by fire. The Schem e  
is administered through the General Insur­
ance Corporation of India and  ̂its four sub­
sidiaries viz. (i) National Insurance Com ­
pany Ltd., (ii) New India Assurance C om ­
pany Ltd., (iii) Oriental Insurance Company 
Ltd. and (iv) United India Insurance Com ­
pany Ltd. with active collaboration of the 
State Governments/Union Territories. The

entire premium cost in respect of the Scheme 
is borne by the Central Governm ent.

(c) The Schem e is in operation in all the 
districts in the country including all districts of 
M aharashtra since its introduction 1 st M ay,
1988.

Diesel Engine Unit at M ysore

7413. S H R I SR IK A N TH A  D A TTA
N A R A SIM H A R A JA  W A D IY A R : W ill the
Minister of RA ILW A YS be pleased to state:

(a) whether Government have approved  
the establishment of a  diesel engine m anu­
facturing unit at Mysore;

(b) if so, the year by which the plant 
would be able to start commercial produc­
tion;

(c) the cost of the plant; and

(d) the steps taken so far to set up that 
plant?

TH E M IN IS TE R  O F  STA TE O F  TH E  
M IN IS T R Y  O F  R A IL W A Y S  (S H R I  
M A D H A VR A O  SC IN D IA ): (a) No, Sir.

(b) to (d). Do not arise.

Slow Execution of CAD Projects in M.P.

7 4 1 4 . S H R I P R A T A P  B H A N U
SHARM A: Will the Minister of W A TE R
R E S O U R C E S  be pleased to state:

(a) whether the Com m and A rea Devel­
opment (CAD) works of Barna-Halali and 
Kolar irrigation projects in M adhya Pradesh  
are very slow and much behind the targeted  
time;

(b) if so, the reasons therefor; and

(c) wheat effective steps are being




